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No of Date of 
Order 	Order 

Office note as to 
action ( if any ) 
taken on ocder 

hri Astok ohanty, learned 

taflding Counsel for R. ilwys files u C\ 

letter of the Office of Divisional 

rsonne 1 Cfficer, Ckdhar our, 	 c \ 

dated 4.3.1996 in which it hdS ien 

mentioned that the reversion order 

dated 19.10.1995 h 	eer1cnce11ed 

by the order odted 29.2.1996. 

in view of this the nin griev-nc 

of the apolicant in this original 	 C-'- c- 

pplicat ion has been met. 	 c)r--- 	J' 
ith the consent of 6hri Gneswar I 

ath,lerrd counsel for the applicant 

there is no further grievance left to 

lbe dispoo'ed of by the Couft s nnexure4 

has been quashed by the resondents- 	 0 
AM 

1LJiyS. The etition hs becOn 

na 
. i . 

ci 	
i5J .Lnfructuous -s 	soosed of 

cc ordingly. 
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